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«(ii) Strike BY DELHI MILK ScHEME
EMPLOYEES—contd.

Mr. Speaker: We shall now take up
the calling-attention notice relating to
the Delhi Milk Scheme. The hon.
Minister of Food and Agriculture may
make his statement now,

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): 1 am
sorry I was not present in the House
yesterday when this matter was
raised.

I would like to give a few facts to
the House so that it may appreciate
the situation better with regard to
the Delhi Milk Scheme.

In June, after I took over this port-
folio, I made a scrutinv of the state
of affairs in the Delhi Milk Scheme,
and I thought that it should be pro-
perly investigated by an expert
eommittee. Ap expert committee
under the chairmanship of Shri Kurien
.0of Anand was appointed to go into the
affairs of the Delhi Milk Scheme and
‘make recommendations for the better-
ment of the Delhi Milk Scheme. The

committee did make many recom-
mendations, the two main recom-
mendations being as follows, The

first was that the Delhi Milk Scheme
instead of being run as a part of the
Department of Agriculture should be
.converted into a commercial organisa-
tion by being registered as a company,
under the company law, to be owned
completely by Government, and the
other was with reference to the con-
tract system for the supply of milk
to the Delhi Milk Scheme, 'vhich has
been causing difficulties with regard
to the supply of milk to the Delhi
Milk Scheme.

It is in pursuance of the first recom-
mendation that we have been explor-
ing the possibility of the Delhi Milk
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S‘?hffm'_! being converted into a pub-
lic limited company.

_In August, when I visiled the Delhi
Ml_lk Scheme, 1 gave expression to
this point of view that there was a
proposal to convert the Delhi Milk
Scheme into a public limited company,
when apprehensions were expressed
by the workers there that by this con-
vgrsionl their terms and service con-
ditions might get affected. Then I
gave an assurance to the workers
there in a public meeting that as far
as the present employees were con-
cerned, Government would do every-
thing to see that their service condi-
tions were not adversely affecteq by
this conversion, and I thought that the
workers also were satisfied with this
assurance. In addition to this, at that
time, because we had also to make
some changes in the management
since we thought that the manage-
ment was not efficient enough to
conduct the affairs of the Delhi Milk
Scheme, we got on loan the ser-
vices of a very able officer from
Gujarat, who has now been put in
charge of the Delhi Milk Scheme.

Last month, there was a demonstra-
tion in front of my house by some
workers of the Delhi Milk Scheme
protesting against this conversion. I
sent for some of the representatives of
the workers who had assembled there
and reiterated to them the assurance
which T had already given.

Again, this month the workers want-
ed to see me in this connection. On
the 15th, I gave an appointment to
those representatives of the employees
there. Again I assured them that in
case the conversion was going through,
the service conditions, rights and pri-
vileges of the existing employees
would not, in any way, be adversely
affected, and they need not have
any apprehension about it. They
again expressed their view that this
conversion should not go through, that
they shuuld continue to work as part
of the Department of Agriculture, to
which T said that we had to consider
this from the aspect of the interests
of the community for whose benefit
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the DMS was intended, and as far as
the workers were concerned, they
should be interested only in their
rights and privileges being properly
safeguarded.

Then they presented a memoran-
dum to me. I refused to accept it for
two reasons: first, because of the in-
decorous language which had been em-
ployed in it, and second, there were
demands on the basis that this con-
version should not go through. There-
fore, I refused to accept it and ad-
vised them to give a memorandum
indicating what were the rights and
privileges which they wanted to be
safeguarded in case of conversion. I
asked the Chairman also, if such a
memorandum was presented, to exa-
mine it and put it before me for per-
wsal.

I thought that the representatives
wards. I found that they had still not
given. As a matter of fact, at that
time a suggestion was made that this
essurance should be given in writing.
I said ‘I gave the assurance not only
here; I have publicly given this assu-
rance’. 1 told them that a written
assurance is not going to have greater
sanctity than the assurance I had al-
ready given to them. I thought they
were satisfied about it.

Then I retired to my room. After-
wards, I found that they had still not
left, that there was some altercation
going on in the corridor of my house.
I came out and told them that now
that they had made a representation,
they should get.out of the house with-
out making a further scene.

Then at about midnight—a little
after midnight—I received a phone
call and I was informed that there
was a strike in the Delhi Milk Scheme.
I immediately contacted, Shri K. N.
Pande, an hon. Member of this House,
who happens to be President of the
INTUC union, Delhi branch. I asked
him to proceed to DMS, and if possi-
ble, find gut what was their grievance,
and have the matter settled so that
the people may not be put to difflculty
with regard to the supply of milk.
The hon. Member was good enough to
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proceed immediately to the DMS.
From there, he phoned me up and
said that they wanted a written assu-
rance with regard to the assurance 1
had already given that their service
terms would not in any way be
affected. Then I instructed the Chair-
man to give that written assurance
and persuade the employees to go
back to work and see that the sup-
ply of milk was maintained the next
morning. I am glad that with 3 writ-
ten assurance, the employees went
back to work.

But the point for the consideration
of the House is whether, particularly
in a matter of an essential supply, for
the daily needs of the people, the
employees of an organisation like
this, whether there is provocation or
not, whatever might be the provoca-
tion, even if there should be provo-
cation should go on a strike and
cause inconvenience to millions of in-
habitants, the citizens of Delhi. I
think this House should make it clear
that .whatever might be the grie-
vances, there are other methods to get
redress of those grievances and they
should not resort to a strike, causing
inconvenience to the citizens of Delhi,
particularly children who have to de-
pend on the DMS for supply of milk
the next morning. Therefore, it is not

5428

only the ordinary citizen, but even
children, who are affected.
I find this is the fourth time that

they went on strike and something
had to be done immediately for the
purpose of averting a strike and get-
ting them back to work.

This is the main picture T would
like to place before the House, Even
with regard to conversion, this House
will have to take a view in this mat-
ter, whether in these matters, the
interests of the community as a whole
should predominate or we should
care more for the interests of a few
employees who have got employment
in the institution. This will have to
be kept in mind WNo doubt, we shall
try, as far as possible, to see that
their interests are not affected. But
I feel—and I hope the House will
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[Shri C. Subramaniam]
agree with me—that in taking
decisions the interests of the
community should be kept in the fore-
iront.

Some hon. Members: Yes, yes.

Shri Hari Vishnu Kamath: On a
point of clarification....

Shri Nath Pai: From this plethera
of words, can we get regular supply
of milk?

Shri S, M. Banerjee; From the state-
ment, it appears that a written as-
surance was given to the employees
of the organisation and they resumed
work. I would like to know wWhether
. final decision has since been taken
to convert this into a limited com-
pany, and if so, whether Government
are considering having one of their
representatives as one of the mem-
bers of the board so that the fear
about their service conditions being
jeopardised as a result of the change-
over may be allayed.

Shri €. Subramaniam:
wnder examination,

It is still
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Shri C. Subramaniam: It will be
eur endeavour to see that the quality
of the milk improves ag much as possi-
ble, but for that the co-operation
of the employees is also required, It
W not as if merely by a directive from
(tovernment that the quality can be
improved. Everybody will have to
@o-operate towards that and it shall
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be our endeavour to see that
quality milk is supplied.

Shri Nambiar (Tiruchirapalli): In
view of the fact that on several pre-
vious pccasions when departmental
agencies had been converted into
limited concerns—just like the Jan-
path Hotel conversion—many workers
had to suffer, giving up their perma-
nent service or continuity of service,
will it be ensured that that will noi
be repeated in this case? Can an as-
surance to that effect be given?

good

Shri C. Subramaniam: I thought I
had given that assurance to the wor-
kers; not only an oral assurance, but
at the threat of a strike, I had given
a written assurance also, to save the
public,

Shri Umanath (Pudukkottai): In
today's papers it has appeared that
the wunion officials said that they
have been assured that their present
privileges will be protected. Imme-
diately there is a contradiction from
the DMS officials saying that they
have been assured only that ‘their
present privileges will not be adverse-
ly affected’. I think the hon. Minister
also repeated very carefully the ex-
pression ‘will not be adversely affect-
ed’. I want to know the difference
between ‘protection of the present
privileges' and ‘present privileges not
adversely affected’. Why this distinc-
tion?

Shri C. Subramaniam: If there is
no distinction, the hon. Member need
not press the point.

Shri Umanath: Why are you so
careful about those words?

Mr, Speaker: He says therc is no
distinction.

Shri C. Subramaniam: I am using
the words which had been used in
the written assurance. It is that ‘the
rights and privileges of the ¢mployees
of the Delhi Milk Scheme will not be
adversely affected’. Therefore, I
thought it would be better to adhere
to the words which had been used im
the assurance given.
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Shri K. N. Pande:
say something?

Mr. Speaker:
she Table.

(Hata): May I

Papers to be laid on

PAPERS LAID ON THE TABLE
ParERs UNDER TARIFF COMMISSION ACT

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Rama-
swamy): On behalf of Shri Manubhai
Shah, I beg to lay on the Table a
eopy each of the following papers
wnder sub-section (2) of section 16
of the Tariff Commission Act, 1951:—

(1) (i) Report (1964) of the Tariff
Commission on the continu-
ance of protection to the
Titanium Dioxide Industry.

(ii) Government Resolution No.
4(1)-Tar/64, dated the 14th
December, 1964,

(iii) Statement explaining the
reasons why a copy each of
the documents at (i) and (ii)
above could not be laid on
the Table within the period
prescribed in the said sub-
section.
[Placed in Library, See No. LT-
B040/64].
(2) (i) Report (1964) of the Tariff
Commission on the continu-
ance of protection to the
Calcium Carbide Industry.

(ii) Government Resolution No.
12(1}-Tar]84. dated the 14th
December, 1964.

(iii) Statement explaining the

reasons why a copy each of

the documents at (i) and (ii)

above could not be laid on the

Table within the period pres-

cribed in the said sub-section.

[Placed in Library, See No. LT-

M41/64).
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(3) (i) Report (1964) of the Tariff

Commission on the continu-
ance of protection to the Soda
Ash Industry.

Government Resolution No.
10(3)-Tar/64, dated the 14th
December, 1964.
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(ii)

(iii) Statement explaining the
reasons why a copy each of
the documents at (i) and (ii)
above could not be laid on the
Table within the period pres-
cribed in the said sub-section.

[Placed in Library, See No. LT-

8642/64].

(4) (i) Report (1964) of the Tariff
Commission on the continue-
ance of protection to the
Caustic Soda Industry.

(ii) Government Resolution No.
10(2) -Tar/64, dated the 1l4th
December, 1964.

(iii) Statement explaining the
reasons why a copy each of
the documents at (i) and (i)
above could not be laid on the
Table within the period pres-
cribed in the said sub-section.

[Placed in Library, See No. LT-

3643/64).

(5) (i) Report (1964) of the Tariff
Commission on the continu-
ance of protection to the Alu-
minium Industry.

(ii) Government Resolution No.

1(1)-Tar/64, dated the 9th
December, 1964.
[Placed in Library, See No. I:T-

3644/].

(6) (i) Report (1964) of the Tariff
Commission on the continu-
ance of protection to the Dye-
stuff Industry.

(ii) Government Resolution No.
14(1)-Tar/64, dated the 14th
December, 1964.



